
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

C.A. No 31/1991 

O.A. No. 481/1988 

DATE OF DECISION 303.1992 

ir, D.•i. jajk 	 Petitioner 

11. P. Annd 	 Advocate for the Petitioner(s) 

Versus 

Jtate of GUj: rat 	 Respondent 

	

r. Upak Trivedi 	 Advocate for the Respondent(s) 

CORAM: 

The.Hon'ble Mr. R.C. Ehatt 	 ;Merttr (J) 

- The Hon'ble Mr. 	ven1 t san. 	 (A ) 

Whether Reporters of local papers may be allowed to see the Judgement ? - 

To be referred to the Reporter or not ? 	- 

Whether their Lordships wish to see the fair copy of the Judgement 

Whether it needs to be circulated to other Benches of the Tribunal 



:2: r~~ 
Shri D.M. Najjc, 	 .Appljcant 

Vs. 

(1) 	State of Gujarat, 
Through: 
Sbri G. Subbarao or his 
Successor in office, 
Secreta, Forest 
Deoa rtrnent, 
Secretariat, 
Gandbinagar,  

(2, 	Union of India, 
Through: 
Secretary, 
Department of Environncnt Sc Forest, 
Paryavaran Bhawan, 
C.G.O. Complex, 
Lodhi Road, 
New Delhi. 	 ••.•.• Respondents. 

C R 	L J U D U N E N T 

C.b./31/1991 
in 

1/1 988 

Date: 30.3.1992 

Per : Hon t ble Mr. R.C. Bhatt 	:Ner±er (J) 

v1r. Trivedi learned advocate for the respondent 

No. 1 produce$today the notification dated 25th March, 

1992. In view of this notification Mr. A.M. Raval for 

Mr. 11.R. Anand learned advocate for the applicant does not 

press the contempt petition and withdraws the same. 

Notification be taken on record. Petition is disposed of a 

withdrawn. The learned advocate for the responnont No. 

2 	 Petition is disposed of. 
Jc\ti 	 - 

(R. VenicaLesan) 	 (R.C. Bhatt) Member () 	 £ embe r (j) 




